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(1) Immediate departmental re-
cognition to the All India Kendriya
Vidyalaya Teachers' Association and its
representation on the Kendriya Vidyalaya
Sangathan and Board of Governors;

(2) Formation of Joint Consultative

Committees at all levels without delay;
A

(3) Increase in the internal promotion
quota from 25 to 75 per cent;

i

.-,m- (4) Revision of
school timings;

pay-scales  and

(5) Introduction of time-bound
selection grades for all cadres; and

(6) Declaration of a rational transfer
policy and withdrawal of mass transfers
indulged in during the current session.
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THE PLANTATIONS LABOim
(AMENDMENT) BILL, 1973—ContcL

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Now, we shall take

up the Plantations Labour (Amendment) BiU.
I think, Mr. Dhabe, you have already spoken.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Only one
sentence I spoke. ——

SHRIMATI PURABI MUKHOPA-

DHYAY (West Bengal): He spok* only one
sentence that day.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): All right. You
continue your speec>> now.

SHRI SHRIDHAR WASUDEO DHABE:
Mr. Vice-Chairman, Sir, this is a very
important Bill and this Bill
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[Shri Shridhar Wasudeo Dhabe] was
brought forward earlier in 1973 and referred
to a Joint Select Committee which
presented its report on the 3rd March, 1975.

Sir, this BUI is coming up for discussion
here again after eight years in the linal form.
Sir, the plantation industry in our country has a
very important place in the econoinic life of
the people. The tea, coffee and rubber
plantations not only provide employment to
more than eight lakh workers, but they also
earn foreign exchange for us which is just now
round about Rs. 300 to Rs. 400 crores. Even
the internal consumption of tea is more than
300 million kgs. per year. Sir, in an industry
which haF got such an important place and aji
industry in which the earnings are very high,
the conditions of the workers are very poor and
it has been commented upon from time to time.
There are specific provisions of Plantation
Labour Act which provide for facilities.
Section 8 provides for drinking water facilities.
Section 15 provides for housing facilities.
There are sections providing for recreational
facilities, education facilities, medical
facilities, etc. It is one law in which the
obligation is cast on the employer to build
houses for the employees. 1 welcome the
amendment which has been made to extend it
to the families of the workers for providing
them housing facilities. But you have to see
how many houses have been built by the
plantation employers for the workers. Their
number ig not more than 40,000 in all the
plantations taken together. The employers are
not interested in constructing houses for the
employees. They are not interested in
providing medical facilities. Though the law
provides that the Labour Inspector can taken
action to pay for the medi. cal facilities and
recover the money as arrears of land revenue,
not a single case is there in which this action
lias been taken against the employers. The
result is that there are a large number of
complaints. The Report of the Select
Committee says:
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"The Commitee during their Uyiin to the
plantation, areas also otaserv- ~ ed that in
many gardens even the " barest minimum
facilities such ~ as arrangement  for  the
supply of wholesome drinking water, latrines
and urinals, provision of qualified doctors
and medicines, had not been provided, though
these  amenities were required to be supplied

by the employers under the Act," - S om-

{/\

Therefore, merely amending the Ad is not
sufficient. As the minimuxw wages

notification ~ for the rural workers issued in
1954 remains a dead letter, even if we extend
the facilities, the real problem is how they
are going to be implemented, j This question'
also canie up before the Petitions Committee of the
Lok Sabha arising out of a petition filed by
Shri Vimal Ranadive, Vice-President Cf the
Plantation Workers A”"s-aciation on 26-8-74 and
the report on Petition No. 7 to the Lok Sabha
is dated 25th May, 1976. In the. Petition, they
prayed that the plantations shoulcl be taken over
and the industry should be nationalised. The
report is very startling. [ crave the
indulgence of this House to pennit me to read a
small paragraph. [ quote paragrapli 2.30: It
reads:

"From the material placed before them, the
Committee are inclined to agree with the
complaint m of workers that while plantation! are
earning huge profits, by having both internal ' as
well as extemsi. matket, particularly in respect at
tea and coffee, the employers ?r« not considerate
enough in provid'* ing benefits to workers in the
same measure to ameliorate their living
conditions. In fact, the Study Groups of the
Committee whicB undertook on the-spot study
visit* of plantations received numerous
representations from workers aboul low wages,
delay in payment */ wages and violation of the
provi- ,i sions of the Plantations Labour Acft
1951 requirini? the employerg t« provide
amenities to workers. Fron* what the  Study
Groups have see*,
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it cannot be gainsaid that there haa been in
inexcusable laxity, negltct and lack of lu-
g'ency on the part oi the authorities in
enforcing tlie provisions of the Plantations
Labour Act, 1951. The Committee feel that
the Central Government cannot disown its
responsibility for giving proper and timely
guidance to the State Government in so far
as the implementation of the various
provisions of the Plantations Labour Act,
1951 are concerned. The Committee would
therefore like to stress that the Central Gov-
ernment shotdd keep a constant watch to
ensure that the interests of the workers are
fully safeguarded and they get the benefit to

which they are entitled. The State
Government should also be advised to
enlarge and tighten their inspectorate

machinery..."

Sir, the Central Government should not take
a rigid stand. I am certain the hon. Minister will
not take such a stand because the

Plantations Labotu- Act provides that the
implementation is to be by the State
Governments. Here, the Committee has

observed—the Joint Committee Report
which we ar« now considering was also
considered by the Petitions Committee—that
the Central Government must be directly
responsible for the implementation of this law

and they should also issue guidelines  to the
state Governments for the purpose. Sir, I
would like to know from the hon. Minister

what  steps they are going to take and
whether they will have a special agency or a
cell in the Labour Ministry for the imple-
mentation of  the various welfare
measures which are provided under this Act
and which will go a long way in creating
happy and healthy industrial relations
between  the labour and the management.

Sir, the second question which is * very
important for the implementation of this law is
that though the profits are enormous the wages
have remained very low. I am talking about the
organised workers, and not

(Amdt.) Bill, 1979 24a

of the unorganised labour. For example, Sir, in
my area, 17,000 acre* are under the
cultivation of oranges. But they are not
covered by the Plantations Labour Act There
are many other plantations which are not
covered by the Act. I am not saying about
their condition. Their condition is pitiable.
Even the average wages of those who are
organised and who are covered by the Act are
between Rs. 4 and 6. Not only that, Sir. The
workers are not graded into categories like I,
II and III. The males are under Category I and
the females are under Category II. And the
females are paid less than the males in spite of
the Equal Remuneration Law of 1976 which
says that they should be paid equally. I hope
the hon. Minister will take a serious view of
this matter.

Sir, this matter was also examined by the
National Occupational Wage Survey
Committee of Plantation Industries. And,
Sir, their report has been published in the
newspapers on the 1st May, 1980, and it has
been found that the workers' wages have been
increased but the women's wages have
not been increased. The Survey also showed
that the women in the three plantations—
they examined tea, coffee and rubber—
earned last than the men in all the three
surveys. As between the ifirst and the third
surveys, the difference in earnings rose from
11 paise to 98 paise during the third survey in
the case of tea plantation workers, the
difference in the ease of coffee and rubber
plantations was 46 to 117 paise and 48
to 142 paise respectively, over the same
period. Whereaa the actual wages for the male
wer-kerg rose  from Rs. 1.63  to Rs_ 4.81.
Therefore, Sir, an increase of Rs. 9 was made
in the case of male workers, 50 per cent less
was paid to the female = workers. And,
Sir™ muck worse is the position so  far as the
other imorganised plantation labourers are
concerned.

Therefore, Sir, I would suggest to the
Minister to have a definite policy
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[Shri Shridhar Wasudeo Dhabe]

for the wage implementation and .. they should
constitute either a wage 'board or a wage
committee so that uniform wages are paid to
men and women, and their wages are increas-

Sir, I would like to draw the attention of
the hon. Minister to another aspect. Sir, there
are welfare committees appointed by the Tea
Board, the Coffee Board, the Rubber Board,
the Cardamom Board, and they are also
carrying on the same welfare activities. These
Commodity Boards which are carrying on the
welfare activities are parallel to the
Government activities. Therefore, the demand
of the working class is that there must be a
co-ordination committee for the welfare
activities .so that the duplication can be
avoided and the money can be properly uti-
lised for the welfare of the workers where it
is needed.

Lastly, Sir, I welcome the Bill though some
deficiencies are there. But before I conclude 1
would like to submit that it is no use if there
are not drinking water facilities and medical
facilities. Unless they are there, it is of no use.
1, therefore, isuggest that the Minister should
take immediate steps for the implementation
of the provisions by having an agency or a
cell in the Labour Ministry.

SHRI p. N. SUKUL (Uttar Pradesh): Mr.
Vice-Chairman, Sir. I rise to support the
Plantations Labour (Amendment) Bill
brought up by the Government for our
consideration.

Sir, the said plight of millions of toiling
people who sweat on various plantations in
the covmtry to earn valuable foreign
exchange for Ug is really too much to be
expressed in words These workers live and
work in most inhuman and pitiable condi-
tions. These plantations include tea, coffee,
cinchona, rubber, etc. and as we know, tea
alone is one of the major foreign exchange
earners of

our country. But, Sir, it ig indeed most regrettable that
notwithstanding a lapse of 34 years since our Inde- 0
pendence these workers who earn crores and crores of
rupees by way of foreign exchange have to live in most
miserable conditions. They live J in houses that are
most insecure and collapse frequently and when these [
-" workers die as a result of these collapses, their
guardians or their dependents do not gf>t even due
compensation for the loss that they have to bear.
Unhygienic living in distant and far-flung areas com-
pounded with lack of medical and educational facilities
make their life utterly miserable. In abject poverty
these plantation workers ' have to live like slaves of
their employers. And, as we know, most of these
plantations are still foreign-owned establishments last
vestiges ¢ of the colonial rule, the British rule, ,* and,
as I said, it is a matter of deep regret for all of us that
despite enacting an Act, the Plantation Labour Act,
1951, We have not yet been able I to effect any
improvement in their conditions. I think the employers
alone are not responsible for their miserable condition.
We are also as much responsible as they are because
although we could enforce the enactment and we could
improve their conditions much earlier, we have -failed
in doing so.

Sir, on the 9th May, 1973, this House, the
Rajya Sabha, decided that a Joint Committee
should be appointed to look into the desired
amendment and put a draft for our consi- ,
deration. On the 16th May, 1973, the Lok
Sabha also adopted our Resolution, our motion,
with the result that a 45-Member committee, in
which 15 representatives were from the Rajya
Sabha and 30 from Lok Sabha, was appointed
to look into the matter. This Committee was to
submit its report on the 1st day of the 85th
Session' of the Rajya Sabha, that was in 1973.
But thig Committee had to be granted three
extensions and the report was ultimately
available on the 3rd
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of March, 1975. At that time, as we aU know,
the so-called JPs movement of total revolution
was at its peak. Within two or three months
the national emergency had to be declared
and during the emergency priorities had
changed and we could not just effect this desired
improvement at that time and we could not bring
about this legislation. And then same the
Janata rule and the Lok Dal rule. For 30
months they were in power but they too—
although they #ry to pose to be the champ-+:"ions
Of the downtrodden and the workers—failed to
deliver any goods and that is why today we are
going to consider the report of that Com-
mittee that  was presented to  the
Governmentin 1975. Therefore,  we are also
equally responsible for not ameliorating  their
conditions  and their plight. The Committee
had to consider 123 memoranda giving views
~and suggestions from various unions and
associations, and 59  witnesses appeared
before the Committee and that Committee
itself came to the conclusion that in various
areas even the barest minimum facilities, such
arrangement for supply of whole-\some
drinking water, latrines, urinals, Ijjrovision of
qualified  doctors, had 3, not been provided
though these amenities are a must under the Act.
The Act has been there but we could not enforce
it; we could not implement it, only because the
employers did : "not want it; they did not
want to give to the workers due justice. In-
adequacy of punishments that are , awarded
under the Act, is one of the ” piain  impediments
standing in the ymy of implementation of
various welfare measures. Courts generally '
take a lenient view ofthe offences -. Tjnder the
Act and they let off the m employers, who are

offenders, with lighter punishment which
generally
- amount.; to a fine Of Rs. 100, So the

Committee suggested amendment to .section
36 of the Act. An employer is reqiured to
provide these workers

- living accommodation, but generally in

- spite of the fact that the Government gives
loans and subsidies to the emplo-
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yers for construction of houses, progress in
regard to these construction ig very poor. As [
said earlier, very un-hygieiiic and insecure
houses are there where these people have to
live. Even compensation to the workers, as |
said, in the event of house collapse, is not
given. The workers, including men, women
and children, have to work for a number of
hours. The proposed amendment, of course,
provides for a 9-hour working only, on these
plantations.

X would like the Government not only to
pass this amendment. Bill which I have risen
to support, but also to ensure its
implementation #S best as it can; otherwise,
getting it passed and keeping a copy of it in
the library or elsewhere, will not improve the
conditions of the plantation workers. I want
proper implementation, proper enforcement
of the law and I want that desired ameni-

« ties and facilities should be provided to these
workers and it should be ensured that
employers do provide these amenities. When
this question of Joint Committee was taken up
in this House, our late friend, Mr. Bhupesh
Gupta, was there and he also voiced his
feelings and said that these plantations should
be acquired by the Government. These are
generally foreign-owned establishments, and
as Mr. Bhupesh Gupta had then said, they are
the centres—at least in Assam—of anti-Indian
activities. These plantations deserve to be
taken over by the Government as early as
possible. I have proposed one a*ndment but
since I find now that the name of our State
Minister has also been added below my name,
i refrain from moving it; our Minister will
move it. That amendment is only a technical
one; it is only with a view to making the
provisions more meaningful, more precise,
and that is why I proposed this amendment. I
hope the Minister will now move it end the
House will adopt this amendment

I Bill which I welcome.

SHRI BISWA GOSWAMI (Assam) '
Mr. Vice-Chairman, Sir, the Planta-
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[Shri Biswa Goswami] tions Labour Bill,
1973. was introduced in the Rajya Sabha on the
6th . 'March, 1973 Then, it was referred to a Joint
Committee of both the Houses and tliis Joint
Committee submitted its report in 1975. Now,
we are discussing this Bill today after six years
of the submission of the report by the Joint
Committee. Hence, the Bill would not be able to
deal with the present-day expectations of the
workers of the plantations. The original Act in
regard to the plantation labour, namely, the Act
of 1951, itself provided various welfare measures
for the plantation labour. But unfortunately the
planters nonchalantly violated all these provi-
sions for welfare measures. The Joint Committee
itself observed. I quote: —

"The Committee during their J tours to the
plantation areas observed that in many gardens,
even the barest minimum facilities such as
arrangement for the supply of wholesome
drinking water, latrines . and urinals, provisions
of qualified doctors and medicines had not been
provided though these amenities were required
to be supplied by the employers under the Act."

Again, under the provisions of the Act of
1951, the employer has to provide housing
facilities to the employee. I may again quote
here from the report of the Joint
Conmiittee:—

"According to the provisions contained
in section 15 of the Plantations Labour Act,
1951, the employer has the responsibility to
provide housing accommodation to every
worker and his family residing in the
plantations. Government also provide loans
and subsidies for the construction of thes«
houses. Even then, the progress of
construction of houses in the plantations
has been very unsatisfactory and, in fact,
the rate of construction of houses has
gradually decllaed. The position has not
im-
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proved even by the prosecution of the
employers as there is a lack, of desire on their

pai't to take up the responsibility of

construction of " houses."

The main question, therefore, is the question
of implementation of the provisions of the
Act. Mere amendments wiU not improve the
position. There is no provision in the present
Bill also as to how these measures, these
provisions, can be implemented and what the
Government is thinking in terms of
implementing these provisions. In most cases,
even the Government officials who are depu-
ted for the purpose of inspecting the gardens,
they themselves side with the planters. If
Government officers themselves side with the
planters, where is the remedy? Hence, we
should think; devise ways and means and
adopt measures so that the provisions which
are made in the Act and the Bill, the present
Bill, are implemented properly.

Sir, the provisions in the present Bill fall far
short of the expectations of the working
population in tha plantations. In the present Bill,
it haa been suggested that the acreage of the
plantations in regard to whicli this Act will be
applied will be reduced to five hectares. But this
ii also not sufficient, because, under this also,
the owners, the planteii , will take shelter and
many of th« plantations will still remain
uncovered. This should be fiu*her reduced iM
2.5 hectares. So far as compensation for house
collapse is concerned, it ha« been said here that
if the occupant c£ a house is directly responsible

fuM the collapse, he will not be entitle* to

compensation. Under this provi-< sion, Sir, the
employers will taSc4 shelter and deprive many
eligibla workers from getting compensatioB,
Then, Sir, it is known to everybody that the
plantation industry ii the biggest foreign
exchange eamiiig industry. The productivity of
this industry can increase only if the Ut hour are
contended. A contended la-* bour alone can
improve the efficiency
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and productivity of the plantation
industry. So, the need of the hour is
not to bring such piecemeal legisla
tions. What s needed .today is a

comprehensive Bill, which should
deal with all aspects of the working
conditions, of the plantation labour.

The need of the day is to introduce
such a Bill where workers will have
full participation in managing the
gardens, and tliis  plantation indus
try should be  nationalised imme
diately. Sir, Assam is one of the most
important  tea  producing  States  in
the country. There formerly the tea
gardens were owned by the British
ers. Now the Indians have purchased
those gardens. After these gardens
have gone to the hands of the Indian

planters  the situation has not im
proved; rather it has deteriorated,
the efficiency of the gardens has de
teriorated. Even the local people

and educated tea laboiir youths are
being deprived of getting employ
ment in the gardens. Therefore, steps
should immediately be taken to na
tionalise this industry. Here, Sir, 1
would like to inform the House that
in 1978-79 the ruling Janata Party in
the Assam Assembly had adopted a
resolution  unanimously  for  nationali
sation of tea industry in Assam. If
the Government is not willing to na
tionalise  the entire plantation indus
try., I would request that the Gov
ernment should take early steps to at
least nationalise tea industry  in
Assam. It ig a very vital matter for
the economic self-sufficiency of Assam
State and it is very important from
the point of view of increasing efla-
ciency and productivity of the gar
dens also. 7 -

» With these words, T once again demand that
the Government should come forward with a
more comprehensive Bill which should deal
with all these aspects.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KITLKARNI): Mr. Bagaitkar, who
is leaving for Bombay, has requested me to
call him immediately. If you do not mind,
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I will give him five minutes. I am seeking
permission of the House .

Yes, Mr. Bagaitkar.
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[+ garfua aramdase]
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T oAwgd A wew gar g, 42
fifeg g, wadfas zfiz A, mfas
afer & 1 sem Far foa sawi w@
Bz fzar § o fogs ax &
foorre wadr & fawmifor £ & w#
FEmy #1 ff mfem w3 qF
# geflg wear § WAl wEmRy ga
= 97 faare &80

TF HIT AR A g A
TOrA qAAZA &1 F1E g {4 arar
8 @1 7a% fo7 F9qima w1 ara fad-
%z %92 7 FE) &\ qg ATA AW AL
w2 5 14 A % 20 garr
a% ITRN FOHF fzar argar | =
feamzee a1 sriw wtg7 € I7F fad
33 BATT 600 71 yrgury fear @ )
17 47 =Aagifir g fs 0% fag
# wal wgE w1 agrd fA1 wEE
2 wEd g v u® v 93 W
A AT BRA CFAA W (AR §AH
faT a1 avsre #1 996 svar wifed |
a8 wgt-agtwiwaw ¥ wrq @7 diar
fear 47 &ar 3@ =717 F0F TIST-
#ra FITYIT 713 @ @ ) aTe-
9IRUT HA! AT WAMT T A6 4G
grg 219 S1EAT T8 ag greEt #
ATHIT FTANQW wrfas @
faa¥r a7 gn & T 77 o1 ag
TN AFT & A% )

TRTF A ¥ F7T 4 A9 AT
A FHRAT il g4 faw o wlgs
g8 727 % A7 adf & sgragr i
M THRE WAL ATA W gard
afas A &1 w17 qvma F qoge
faT @41 & 2% § =3t v #Y
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[+t 7w fruie wg )
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SHRI K. S. MALLE GOWDA.

ZRAFIG § | S ameany o s
R a2 ardt wirw ®) gATw § O9gw
AN B 1 gW Iamr o I %7 §,
aTedTEg g Tar0 & A wH
¥ ZHTAT F 973 /A A ) TR
ATE W] ATHTT BATH 7 | F AN IAF
farere & w1 & 1xafag 1@ aa %1
ag1 wravgear § sigh wigh 1 3
7qF & AT WT wrmAl §Er A
Faw 7 fai grzafeawagah god
# RN F wrgar g fo war avem?
Ta " faww sy F a1 9ga wee
Ll

A7) A1V PBAFAIT AT
33l 4r fo za fas & Farg #an
FIqa Aral Fif2a | g7 A3F & A7
FIqA A 4T 737K FIar g Fasraw
B FTAT WEF § Ta4F T4 w0
wAfad %ad 7a1 F197 AT T E
gfez & 29 TATIAT | 2Tga¥® Eq
gfer & & e ot o7 emtama &
Fad w7 agfaa or sgraedTe
yAgdT g AT B, g Zr g 2
a7 wrw Ad 8 o wadr feafa
THTL| A G @ g g A
faerar «12q &, 3451 =i %) fegfa
gareat wga g 1 3a fem §
AIFT B AT ATHIT AT g G=rq
Aerfavarg & fr 393 380 gwmar
arfasr asal | va Pra 1
3 fgx 7 #ar waEar = 291 Bar
qEar g, %7 & gl agy, 9@ 3R
faza avar § 5 faaq) asdt o
g gras T 97 nemfa agma
W AT ATOOT EAFT WA AT €
T arf ga¥ A wra WAz o frad
Far g ag fma ax

(Karnataka): Mr,
would like to speak on this
interest of the rapi” economic
country. If the nation grows
strength economically leading to eradication
the degrading and dis- "
of the people of _ India, the
nation would also benefit and
go above the poverty line.

growth in

workers

Sir, I would like to mention here that the
plantation crops as understood by the term so
far, namely,. cofiFee, rubber, tea and
cardamom have been giving this nation
substantial amount of the much-coveted
foreign exchange annually. It must be noted
that coffee exorts alone have given our country
during the last five years over Rs. 1000 crores
in foreign exchange by way of export earnings
and export duties. I must also bring to the
attention of this House that the famed tea
industry in India today has become a sick
industry affecting lakhs of workers and

the tea planters.

Sir, we ought to know that in the
agricultural sector the plantation labour is the
besf organised one and is gettmg nearly the
same treatment, facilities and amenities like
the in-' dustrial labour.

Sir, coming from a plantation district of
Chickamagalore, I sincerely agree that the welfare
measures provided in the Act must be faithfully
implemented "and 'strictly enforced. But I cannot
subscribe to the view taken by some that the
planters generally are exploiters and are inimical I
to the interests of their own workers and that they
must be dealt with severely. Sir. most of the
planters of today are educated and they' know that
a contended labour is cond\icive to productivity
and peace in the estates and therefore would like
to provide all the welfare measures and amenities
to the workers.

Vice-Chairman, Sir, I
i Bill in the

from strength to
, heartening poverty

of this
they wQuld also
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[The Vice-Chairman (Dr. Rafiq
Zakaria) in the Chair]

Sir, I would like to point out some of the very
draconian, discriminatory and invidious
urban-directed amendments made in the
Plantations Labour (Amendment) Bill,
1973.

Sir, the Plantations Labour Act is sought to
be applied now even to holdings of 5 hectares
and above, employing 15 persons and more.
Originally, in the Bill brought before the Joint
Committee, it was sought to be applied to
holdings of 6.5 hectares and above. It would
be realistic to make an amendment to the
present Bill to raise the size of holdings from
5 hectares to 6.5 hectares. Sir, we mu.>"t bear
in riind the economic viability of small
plantations of five hectares and the financial
capacity of the small planters to fulfil the
obligations cast on them to provide housing
and creche facilities. Those small planters in
some cases are unable to provide themselves
with houses and medical care as good as
those intended for their workers in the Bill. I
am sure that good many small holdings will
go into liquidation unable to bear the burden
when the prices fall as in the case of tea
today. I would emphatically say that Clause
13—Section 37 (insertion of New Section
37A) is not only draconian but discrimina-
tory. And it is most harsh and killing to the
farming community of India whose hands
feed and clothe the people—poor and rich.

Sir, I strongly feel that the punishment
with both compulsory fine and imprisonment
is too severe for violation of a welfare
legislation covered by the Act. For economic
reasons and financial incapacity, the debt-
ridden employer, particularly a small holder,
may be unable to flis-charge the obligations
such as providing type-design houses,
creches, medical facilities, etc. In such cases
there is no point in sending the landholder to
jail and collecting a fine from him for every
day of default.
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The relevant provisions in the Bill are
made stringent than the Factories Act under
which in the case of a further offence the
court is given the discretion to punish the
defaulting employer. But in the proposed
amendment the word used is 'shall' instead of
'may' which makes it mandatory on ine court
to impose imprisonment as well as fine.
These provisions are too harsh and discri-
minatory particularly in view of the fact that
the Bm seeks to bring in farms of 5 hectares
which are in the nature of peasant holdings
under the scope of the Acs.

Sir, I would like to ask the (@aov-ernment of
the people, for the people and by the people,
in the name of the farmers of India why it
wants to treat a farmer as a criminal and to be
imprisoned for such an offence while it dees
not do so for a factory owner of a city? By
making this comparison, T *Q "ot mean that a
provision should be made in the relevant
Factories Act to make the sentence of
imprisonment  compulsory  for  similar
offences. Let me make it clear that I am not
speaking against the interests of the workers
in the plantations. I am only speaking against
the stringent, invidious measures in the Bilj
affecting the rural employers and Invidious
laws enacted for them.

Sir, how unfortunate for tliis country,
predominantly agricultural, that the meaning
of plantations in this Bill has been stretched to
include ccfconut gardens, apple, pineapple,
cashewnut andlsanana plantation farms. I am
glad that wisdom has dawned on the
Government not to  accept these
recommendations of the Committee. If I were
an anarchist or a member who wished ill of
this Government I would have pleaded with
the Government to stretch the meaning of
plantations to cover alt agricultural lands in
the country and attract the provisions of this
Bill. Then we could have seen the beginning
of convulsions and revolutions in  this
country as the debt-ridden
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[Shri K. S. Malle Gowda] farmers  being
unable to fulfil the provisions of this Bill
would have started filling up jails for violations
of its provisions.

Sir, 1 would taKe this opportunity to
appeal to the Prime Minister to treat
agriculture as an industry and treat
agriculturists like the urban citizens and treat
the farm-holdings in the same way as they
treat the factories and industries. The Gov-
ernment should start finding out the invidious
and discriminatory laws passed in the country
since independence adversely affecting the
farming community and review those laws if
they want to ensure integrated development
of the country.

Thank you, Sir.

THE VICE-CHAIRMA"N (DR. RAFIQ
ZAKARIA): Yes, Mr. Kumaran, you have
got two minutes.

AN HON. MEMBER: Just two minutes.

THE VICE-CHAIRMAN (DR. RAFfQ
ZAKARIA): That is what his party's
allocation is.

SHRI S. KUMARAN (Kerala): Sir, |
welcome the Bill brought forward by the hon.
Minister and I .support it wholeheartedly.

Sir, this Bill was introduced in the House
py the then Labour Minister, Shri K. V.
Raghunatha Reddy. I was also present at that
time in the House. After a period of nine long
years this Bill has now come from the cold-
storage. It shows how powerful the plantation
lobby in the country is. Even though after so
much of time this Bill has now been brought,
I support this Bill.

In the name of a more comprehensive measure,
I do not agree that this Bill should be postponed
or that it should be again referred to a Joint
Committee. Some such proposal was there. I do
not agree with that. ! Though U is not adequate
and some Improvement from the point of view
ot workers is needed, I do not agree
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that we should postpone passing it. For
example, it has been suggested that the
acreage limit should be brought down to five
hectares to cover more plantations. In the
south, especially in Kerala, Karnataka and
other southern States, many plantations are
not covered by this Bill. I would request the
Minister to carefully examine this thing. In
the North India and some other places, tea
plantations is on a large scale. But in the case
of rubber cardamom and coffee, it is 5
hectares. This is on the high side. I request the
hon. Minister to reduce the acreage limit to 2i
hectares for coffee and rubber and cardamom.

Our friend, Shri Kalpnath Rai was talking
about socialism, socialist society, democratic
socialism, and so many other things. I
earnestly request him to consider my
suggestion and that is, whether the
Government is prepared to nationalise the tea
industry. Who is opposing it? Sir, some eight
years ago, in the Kerala Assembly, all the
parties, including Congress party,
unanimously recommended to the Central
Government for the takeover of the tea
industry. In Kerala, tea plantation is owned by
British monopolies. Even in the Assam
Assembly, all the parties unanimously passed
a Resolution suggesting takeover of this
industry. Are you prepared to take over this
industry, especially, this tea industry? 1 pose
this question to the Central Government. Sir,
this tea industry is owned by foreign mono-
polies and they are exploiting the workers and
damaging the industry. The situation in the tea
industry i« deteriorating. Are you prepared to
nationalise it when you talk of socialism?
Unless this is nationalised, you cannot meet
the demands of the workers and achieve any
development in the industry and in the matter
of our foreign exchange earnings.

Another thing is the implementation of
the Act. There is no provi-
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sion in the Bill for effective implementation
of the Act. The original Bill was introduced
long ago without  any effective
implementation. Then, is the Government
prepared to have more participation of the
workers in the industry and meet the demands
of the workers? I request the Minister to
consider these points.

oA WAy ¥ Tew war (et
TR gard favgr) @ gqawTere wEEy,
ary ¥4 937 F g G gE &l
§ mad w ad aw Agga vEar qigd!
g wgt a% fFau faa sreaa & 1 =N
e argg 7 waT faare svm fsg i
T g fam Y qur andw faa,
wa% fad § 39§ gevare 3ar aad §
AT Al wZz Arg A ) F gerare 341
g, 891 T9% [rg-arg Hl GEqArd
719 1 F Fa 37 @ 7 [T qmAT
ga faq 1 37 71 fawre eyma far
/YT Fig 7 6 9 7E, wieaw) g
A 7IT qEr 7§07 @y aga T
718 wHEAT & wfed aga @ ag
¥t & | @fed A4 WIT9.7 agedy §
AT FT FAGIE TG R ow
FERatas faw, wia A aav i gafua
W aza F A g, arfe aga @
Ffegca M eafaa & aff 2,3 1
aifea o, 99 7@ @ @ 97
g ar @ B fr osar a8t 1973
1 faa o wey aqr § g7, 1975
# fad® %) § gyd) Fogid &
AT ATHIT A 3gA 9 AT F1 7T
frat A1z 379 fragswa & arg-arg
g F TFETT A1 ATHEIT F @i
MNE w7 937 F awer f90 3 fag
oT A faa w5 qra F & fao
A w9k awew @ g )

arf AIgT 7 CAEWT § Fagd
ER L ERE CER IO s
Saqwr T w1 W AE gk g
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A F ¥4 9IA T FAAAT Figa)
g AT A A% AT AT FALA
F 47T AT8TIZ A yafaa e
Wt 7 aq#3 Feg A7 q391 AGT 7 A1
3731 FFT 9 17 q177y 937 A F
g7 fs 4 ¥4 |37 & ATA9T AzEAN
3 AT T w1 % F A w9 &
fan awzT A AAFIAD | ATIAR
¥ FI1f 9RaT 773, W) ANIA AT B
fae axry gy fzar sire o Sigar
ATT FE, 1948 § TITTAMAR qaAT
AMTATEANA # FeaTq & [T IY-
Thrzg ) qreasd 7 fegrd fqr g 1T
A3 W1 FAT A A7 T4 A€ A
¥ ga awg % fayrg mia &, asr
AqTATA § FTqA & Wadw gia
favyrfaa #37 %) wraarE) s E

¥a a2 ¥ fewiqa agt w4 @
Fn ] #afay wagr @ Fagw!
F 37 ard g, 4T 99| A1 g |
q asafrgd T3ddz F T3 qART
ariirs fagrz wfafign & viada
QTETT F AMIGTT FIFITFIE] FLATSHAT

AMTELTT A T ATIHT FI7 F AR
F31 1 AT oFAgW  F zAAIW
feafy w1 feaw frar ar 1 s &%
qrdz qaT Fr oA g, W oo
w2M T ZA 92 A § W g
& AT 93m 7 17 @, v HdAw
darAT A AT T4 TTAT W oA
31 A1 AT 57E17 F jwmOR
qATT  GIA T qredz AT 0F AT
720 24 a1 avgar Z f5 awwa
g A3 TAT AT A WT WIQ, H{
TAr ITT FTF AT TG E

Ta%h 379-nm3, fRay & #gr f&
TiefaZy wraq &, el w0
7 asa & Aqre & wic faly R
w31 fF 03 &1 wqra &, anrg Iy
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[wfreret Tragardy fasan)
=& &1 37 w3l w1 o @
# gFus  wWF g aWATEIT ®
FRU AF ¥ gEAr, AMER ¥4
sl qEdT qEETETd W@l @
f¥ feaoesx & fao #r  sagm@
2| d37 gaamr agdr g e v
feauaee & www ¥ i 79T 41—
Temporary disability is covered by section
4(d) of the Workmen's Compensation Act.
We are applying these provisions to

compensate the workers for the house
collapses.

A vreanh ot 3 w8 awi wW
®TR 1 AT FE 41 A A FHI
@ agn  Ag@r E fE—
out of 6.31 lakh workers eligible for
accommodation, 8.72 lakh workers have been
provided accommodation. The Works and
Housing Ministry is operating a Plan scheme
for giving loans and grants for housing. With
this, it is expected that tfe shortage of
accommodiition will be reduced.

Sir, the Occupational Wage Survey which
Mr. Dhabe has referred to, relates to the
period before the enforcement of Equal
Remuneration Act. Now, both women and
men workers are entitled to equal pay for
equal work, as I have already stated.

o1 AT A FgwET v dwe
fawa = ) Q@ i@ &) s
fre =@ #d gar 81 afem Fniod
WISGH A SUNT AIET FT W AZAH
AHTH HFERT ¥ FAMT Figd) § =
¥ faa % feadr 7@ & carEwm
qagT &, 3F @ wegd # fee-
frer dfafe maz a1 ¢ #iz dod@
% 3¢ W TR9 A ET g AT aw
F1 qreard @ fe 2% 71 @\ we
§ d§fem @ wrdr g, Mag @ faarg
¥t anm aEr arfer | 39 g4faw
awwre =v fiorea 33 aw  faar
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wtoar | % aEwar § fv oaw g
w1 e §¢ % fzar &) fam aray
% waty @z WE TE HA N W
faar & 1

wgl o% W fux *=m AT &
aura 71 weed § fr @ 0w«
# wwr faat g ® af sgn o fom
At 4 58 fam #1 s3a § 8@ &
fag ¥ ardi® a7 § w7 W wgaz
& g A7 fom am & gwrdl W
A1 B, wrEa §F @ g 0w o
ft wear A E

anw fewsy, an% fosa, @
Ta ot g @

A§T Wrgw A AUAT
Fr AT Wegw qAAH F )

a7 fma w#z & st |1 w0
azq 7 ma ww fam & f#ad o
ufas gifa s snd § fHeow
wHE # AF F717afAu 3w A =i
faam sedta qasrl A woF  Swaw
fufry & 528 adie %@ gt §
f& ardom &aw § fgor &, s7 ¥
wem & fgo # o fagws @) gard
TiEiE ¥ arg awda € T0fE awE
wagdl &1 £U i F aF

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now [ shall first put the
amendment of Shri Jha to vote. The
question i"!. . ,

ot fag @ wr (fagic) = ¥

97 AF -

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): You cannot speak. Iam sorry.

oy P wex wr: @8 adf
IVEHRTES (Src vEw wwir)

2fegy, @ agw, % % @ror oA
Uﬂ"ﬁ'& fwar « min = o T
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F arg Rz $aar 1w 3afag fw
faady grargadt #%er 7 Ta fam
3 far 192 far 71 gz ardf W
zrzq faar war qroam™ Sy arEf R
M zrgw fzar aar aragqar g aar
& @1 za faggue ga f3a #1 arew
# AWrey FTAT 8 | AN T OAIET
34 9% 7% qafsa ad @ g8 fag
A T ZWEIET T 7 599 7G0Tl

i fraas gr: us fq72
dfeve Ofzn & zrgw geq 78 @
Frar | & Afer: A M qqq
1 wEA weAr wifge 91 )

FJTAATETR (Tro THE ywAT)
aff, frrda ozmEsd s fmw
TAHAT w2 v {fer F
far ow, ffee Ofer 5 fag ow-
a3 zrgw AdF fzar saT | TrEw 9%
faa % fag faar smar & 9N =4 a4
F fw @y 92 fRgromr 21 97
TEA gAE Pard A g qEf Ay
3a % fzarg A zremwfaar w24
AT ATH ;A FF Zx E, wWm
% 9% f239 FY 9% 3 WM A
ArF Al wrEr g1

St fna x=we . Air= fen o
fogn &1 s 78 33371 ™ Fraw
a1

ITFAETR (1o THEE® AwEAY):
AT AT 1% (FT F %97 77 727 7

oft fg wrm wn : dfse <ifea &
fge &1 a3t 7 3391 1 doqraT 9T
@Y =1 /717 780 714 )

TR (¥l TH® wHAT)
Zfgg, 74 8 3gr 7 & f5 A
F AIF AT qr N Fhwer Afew
1 Az I arfafam= 4 femrg
FERT T AT R A TR

“I put the amendment to vote”

aes
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st forg ez wr: § 3w ®
a@t ® 9z A GIT AT 97)

IaaATead ( ¥io THIE WHLAT):
UM FX IF TA TE@ ¥ Igw A
frasa agag s<@ T 1am A &
A fraz 2T, T W FEAT 3 W

o fmr o @ A wiwN
TT IIAGT WA W) drwee few
q% Fefen fga 1 w2 gar 21

JyqArsaa (o THE WHAT)
arf wrfa, fefaser & W3 R
9Z¥ AN F ANFAT HTRT 4T |

«it frg oz &1 : AT AR AT

FTRWEaR (T THIT TELAT) 1
Are R Agl gArm @ s A
AM FHT THLA FLAT 4T |

s frr e W W wET
gT1 A 3 A S )

ITARCETA (o THT AHCAT) ¢ 0T
AT aM R FrL A TFEA § I FEAv
JfgT, @M 1 FIT f TEET
FTAT dv|ar fge) Ar w1 AT
a2 f5 mw w7 9y R®
gIT A W FFT § 1 AN
wr Az w30 &A™ w1 3T
gl 3 faawr a3 e oY
% frgg F @3 F<am | IFN4A
ZTIE L A AZITA FT F OF-AY
faz & =1 wgar 2 «fed
5 P.M.

A fog =aw @ a2 a7 A
ars g1 w4r s faffe & 9gd
wA FATr ATLT | AZ 07 FOT A AT
w7 47 | Am aw wfEdar 0 #
G (e A

FNaWTETA AT, SA7 AIIAT A
730 % 3741 62 aqe FA2r 4993
a w14 aAw aff Hanr ¥ g4
gizT A q@ar g F w75 F
2 AT 81 94 Wi 1 §1- 6
arwt § 79 afeada gar & ar adf
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[t fora w7z &)

w1z aftada gar & g fair am
# mod ®mad & 9 &1 afz am
N HEAT W q@ & HIe gmas
Arga | wZA T AewT yg 2 fw
ot ferdgma w0dt 71 gf T #H
gz & fadr Aol aww & a7
¥ | Fg 300 A W@ ¥ 750 fA
T AT 750 AT NWH 47 75 40
are 4 A P oww 6§ T
Fomd QA Arfed ar w1 a8
earge’ g | Th 9T AT ZAT ;fzo |
FZ 1000 2T aA%aT &, 1200 A
aFal | a1 WaAl awwr § ofragw
AR FT TEE 2| TH D [AAET
qIgeT AL F1 476 B ) G4 HHITITET
GRTT F WrIET ATT w|WT oFEAr
9ifgn 7 1 WA ¥ H o9
F1 owear =;Mfgw? @ oy a1 :?ﬁq'
T AU | T 97 A e A
FETRITAF IR 73 AN FH
fear maran ez 3w & wramm &%)
ga @ 7@ & fa 91 am gara
T w7 aFa &, FAT Ffgo | Ffea
Fgr T fr wifbefa faa A
ST | FA EWT 7 9gH @M Ea
71 faxgr &1 & a1 foc zm 41
AT #%E ¥ w9 afiag @ awar
g1 = AT o ames & 5
FUI H 8 AN AIRT FIW FIAE |
ga za [F3 w1 A% FHS O#7
fer 8 99 | &5 § 9707 N wwr
Agi @ 1 W AwAF 9gw fza &
g5 1 fonid s A | g8 fa
7 az durtgw 2 5 ogq w1 e
FHE § WAT AT |

sftwet Tged fevgr ¢ wrEr s

AMEFE AT FT HAA @, cafewa v AT
F WAqT W0IEW 15 i A oIW
% T WIAT MAT € | Wige A% H
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12 39 #1T za g #3171 afa eq
¥ fwdy ware &1 faare ) argefe-
g feemz 7 W@ FT awX §

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I shall first put the amendment
of Shri Shiva Chandra Jha to vote. The
question is:

"That the Bill further to amend the
Plantations Labour Act, 1951, be re-
committed to a Joint Committee of the
Houses consisting of 30 members, 10 from
this House, namely: —

1. Shri R. R. Morarka

. Shri Shridhar Wasudeo Dhabe

. Shri Harekrushna Mallick

. Shri Hukumdeo Narayan Yadav
. Shri Ramesfiwar Singh
. Shri'Biswa Goswaml

. Shri G. C. Bhattacharya
. Shri Kalraj Mishra

. Prof. Soutendra
. Shri Shiva Chandra Jha, and

20 members from the Lok Sabha:

O© 0 N N L AW

—_
(=]

that in order to constitute a meeting of
the Joint Committee the quorum shall be
one-third of the total number of members
of the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to Select
Committees shall apply with such
variations and modifications as the
Chairman may make;

that the Committee shall make a report
to this House by the first day of the next
Session; and

that this House recommends to the Lok
Sabha that the Lok Sabha do join in the
said Joint Committee and communicate to
this House the names of members to be
appointed by the Lok Sabha to the Joint
Committee",
The motion was negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): 1 shall now put the Motion
moved by Shriniati Ram

Bhattacharjee
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Dulari Sinha to vote.

"That the BiU further to amend the
Plantations Labour Act, 1951, as reported
by the Joint Committee of the Houses, be
taken into consideration".

The question is:

The motion was adopted.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): We shall now take up clause by
clause consideration of the Bill. Clause 2—
there are 9 amendments to this clause. Shri S.
W. Dhabe.

Clause 2—Amendment of Section 1

SHRI SHRIDHAR WASUDEO DHABE:
I beg to move:

4. "That at page 1, line 11, for the figure
and word '5 hectares' the figure and word
'2.5 hectares' be substituted".

7. "That at page 1, line 13, for the word
fifteen' the word 'ten' be substituted".

9. "That at page 2, lines 1 and 2, for the
words 'or coconut' the words 'coconut Or
oranges' be substituted".

11. "That at page 2, line 7, for the figure
and word '5 hectares' the figure and word
'2.5 hectares' be substituted".

Sir, when this Bill was reported by the
Select Committee in 19'75, 5 hectares was
recommended, but at that time there was an
objection that if it is fixed as 5 hectares then it
will not cover a large number of plantations in
the southern areas and they will not get any
benefit. Now, 2.5 hectares is about 10 acres.
The idea of my amendment is to extend this
benefit to all plantation labour.

""Other amendment I have proposed ut
the coverage. Now I do not 'tand why
the hon. Minister has
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not accepted even the Joint Select Committee's
recommendation. Otherwise, the existing
legislation will not serve the purpose of
giving benefit "lo those in the unorganised
sector who do not have the protection of the
Plantation Labour law. In my State of
Mabharashtra, there is a large area Of orange
gardens, 17 to 25 thousand acres of them. In
Mabharashtra, our orange cultivators are
havirtf* a good business. It is so in other areas
also. Therefore, j have suggesfeS that
amendment to that of the Joint Select'
Committee on giving extension. Their
amendment covers cetronila grass, cardamom,
arecanut, medicinal herbs, banana, apple, pine
apple, cashewnut, olive, cocoa and coconut
also. Otherwise, only the existing ones will
benefit. I am surprised how the hon. Minister,
who is very progressive, has come to the
conclusion that only the existing plantations
will be covered by the Plantations Labour
(/HfteTWhient) Bill without accepting the
Joint Select Committee's recommendation.
My further suggestion is that not only should
it be extended hut it should also be extended
to orange cultivation and coconut cultivation.

The questions were proposed.

SHRI SANGDOPAL LEPCHA:
beg to move:

Sir, 1

"That at page 1, line 11, for the figure
and word '5 hectares' the figure and words
'2.5 hectares irrespective Of number of
works' be substituted".

"That at page 2, line 2, affer the

word  'coconut' the words ‘'and
other agricutural hired workers' be
inserted”.

AT, TZ WAL H;WET 2
TAT ®F ST FrEAads g @l
fr 1951 % ag gaz aar a1 afsa
ar a#f frar war | gafen god
ga® fedfrz 737 & fag adf ¥
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ar 37 74 wAr 91 f5 fFay 79l
37 43 ?'IT'!'.E\ araar, a@ ¥
010 7Y | AL gATAT qgr At )
A5 A BOFT A 7A0 0 HT arv
arr frgge # 41 afps ag B
237 |

The questions were proposed.

SHRI SANGDOPAL  LEPCHA: Sir,

(Interruptions)

VICE-CHAIRMAN

ZAKARIA): How
it? Till the clauses
how can he move the amendments?
Mr. Lepcha, you confine yourself to
amendments No. and 10 on clause
2. When the other clauses come up,
you can move the other amendments.
I will tell you when to move those
amendments.

THE
RAFIQ
allow

(DR.
can 1
are moved,

5

I will request Mr. Khandelwal to move
amendments No. 6 and 12.

SHRI PYARELAL KHANDELWAL
(Madhya Pradesh): Sir, I move;

6. "That at page 1, "line 11, for the
figure and word '5 hectares' the figure and
word '3.5 hectares' be substituted™ '

12. "Tiiat at page 2, line 7, for the figure
and word '5 hectares' the figure and word
'3.5 hectares' be substituted”.

¥ oag dereay 7ga WUT-ArRr
2" zafed & arad graarsvarg e
o7 AT EIEE w7 Wfaw
Ak wagsd v faga g1 amme
% oftamar & =7 # gmwr o€
wrafa adf T T

The questions were proposed.

staft TmEwd faegr: A
A fidea @ fragaimaa & A
a1t € awear § &t gval #
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oET AR ¥ ¥ 5, gA fAww
A TQAT |

SHRI SHRIDHAR WASUDEO DHABE:
Sir, I wanted to know one thing. The
recommendation of the Joint Select
Committee was to cover more plantations.
Now they have referred to coffee, tea and
rubber. I want to Imow why the Ministry has
not accepted the recommendations of the
Joint Select Committee.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA):  You move your own
amendment, Shrimati Sinha.

SHRIMATI RAM DULARI
Sir, I move:

8

SINHA:

A

"That 'at pages
lines 14 and 15 and
pectively, the
tuted, namely: —

'ii) in sub-section (4),

clause (a),for the words ‘or
cinchona' the words 'cinchona or

cardamom' shall be substituted'.

1 and 2, for
1 and 2, res
following be substi

in

The question was proposed.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): I wiU put
amendments of Shri Dhabe to
amendments No. 4, 7,9 and 11.

(DR.
the
vote,

The question is;

4. "That at page 1, line 11, for ' the
figure and word 'S hectares' the figure and
word '2.5 hectares' be substituted”.

7. "That at page 1, line 13, for the word
'fifteen’ the word 'ten' be substituted”.

9. "That at page 2, lineg 1 and 2,
for the words 'or coconut' the words
'coconut or oranges' be substituted".

11. "That at page 2, line 7, for the figure
and word 'S hectares' the figure and word .
'2.5 hectares' sub. tittited".

The motions Were negatived.
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THE VICE-CHAIRMAN (DR.

VFIQ ZAKARIA): Now, I will pu

“fmendments No. 5 and 10 of Shri
Lepcha to vote.

The question is:

S. "That at page 1, line 11, for
the figure and word 'S hectares' the
fiigure and words '2.5 hectares irres
pective of number of workers' be
substituted".

10. "That at page 2, line 2 af*er the word
'coconut' the words 'and other agricultural
undertakings em. ploying hired workers' be
inserted".

The motions were negatived.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now I wUl put
amendments No. 6 and 12 by Shri
Khandelwal to vote;

The question is:

6. "That at page 1, line 11, for the
figure and word 'S5 hectares' the
figure and word '3.5 hectares' be
substituted".

12. "That at page 2, line 7, for the figure
and word 'S hectares' the figure and word
'3.5 hectares' be substituted".

The motions were megatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now I will put Shrimati Sinha'g
amendment, amendment No. 8, to vote:

The question is:

8. "That at pages 1 and 2, for lines 14
and 15 and 1 and 2, respectively, the
following be substituted, namely :-

'ii) in  sub-section (4), in
clause (a) forthe words "or
cinchona" the words "cinchona or
cardamon' shall be substituted"".

The motion was adopted.
THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA): Now I will put clause 2, as
amended, to vote:
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The question is:

"That clause 2, as amended, stand part
of the Bill".

The motion was adopted.

Clause 2, as amended, was added t« the
Bill.

Clause 3 toos added fo the Bill.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now new clause 3A. There is
amendment No. 18 by Shri Lepcha.

SHRI SANGDOPAL LEPCHA: Sir, 1
move:

13. "That at page 2, after line 23,
the  following New  Clause be
inserted, namely: —

'3 A. In section 2 of the principal

Act,—

"in clause (k), in sub-claug* (ii),
ofter the word 'monthly' the word
'basic' shall be inserted" ".

The question was put and the motion was
negatived.

Clause 4 (insertion of new chapter 1A)

THE VICE-CHAIRMAN (DR. -
RAFIQ 2iAKARIA): Now we take up clause
4. There is one amendment, amendment
No. 14, by Shrimati Sinha.

SHRIMATI RAM DULARI SINHA: Sir.
I move:

14. "That at page 2, line 87, for
the figure '1975' the figure '1981' be
substituted".

The question was put and the motion
was adopted. T

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The question is:

"That clause 4, as amended, stand part of
the Bill". The motion was adopted.

Clause 4, as amended, was added *o the
Bill.
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Clause 5 (Amendment of section '4) THE
VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): We shall take

up clause 5. There is one amendment,

No. 15 by Shri Dhabe. SHRI =~ SHRIDHAR
WASUDEO

DHABE; Iam saying one sentence.

I move;

15. "That at page 4, lines 12 and 13, the words 'or
of any local authority under its control' be deleted".
About the implementation machinery, it was decided
that the State Government may also appoint such
officers of the State Government or of any local
authority under its control, as it thinks fit. The words
"or of any local authority under its control" should be
deleted because the expe- , rience of the
implementation of the ~ Shops and Establishments
Act under which the power is with the local bodies in
my State and other States is so bad tTTat they could
not implement it and now it has reverted back to the
State Government to be implemented. Aiter six years
the Bill is coming. Our experience is that the local
bodies Are not in a position to implement labour laws.
The (government should accept my suggestion and
delete the words about local authority. Only the State
Governments should have the powers. The question
was proposed.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): The question is:
15. "That at page 4, lines 12 and 13, the words

'or of any local authority under itg control' be
deleted". The motion luas negatived.

THE  VICE-CHAIRMAN: (DR. RAFIQ
ZAKARIA); The question is: "That clause 5
stand part of the Bill".
The motion was adopted. Clause 5 was added
to the Bill.

Clauae 6 (Amendment 0/ section 12)

THE yiCE-CHAIRMAN  (DR.
RAFIQ ZAKARIA); Now we take up
clause 6. There are two amendments,

No. 16and No 17 by Shri Lepch»
and Shri Khandelwal.
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SHRI SANGDOPAL LEPCHA; Sir, 1
move;

16. "That at page 4, line 10r"JWP*

the word 'fifty' the wor(j ‘'five' be

tubstiluted".

(The amendment also stood in the, name of
Shri Pyarelal Khandelwal.)

SHRI PYARELAL KHANDELWAL; Sh'* 1
move:

17. "That at page 4, lines 22 to 24,
jor the words 'or where the number

of  children of women  workers
(including women workers employ,
ed by any contractor) is twenty
or more' the words ‘irrespective of
number of children of women wor
kers (including women workers
employed by any contractor)’ be

substituted".

(The am,endment also sCood in the name
of Shri Sangdopal Lepcha)

The questions were proposed.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): The question is:

16. "That at page 4, line 19, for
the word 'fifty' the word 'five' be
substituted".

The motion was negatived.
THE VICE-CHAIRMAN ("I>R.

RAFIQ ZAKARIA): The question Is:

17. "That at page 4, lines 22 to 24,
for the words 'or where the num
ber of children of women workers
(including  women  workers  emplo-
ed by any contractor) is twenty or
more' the words ‘irrespective  of
number of children of women wor
kers (including women workers
employed by contractor)  be
substituted”.

1

any

The motion was negatived.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): The question is:

(DR.

"That clause 6 stand part of the Bill".
The motion was adopted.
Clause 6 was added to the Bill,
Clause 7 was added to the Bill.
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Clause 8 (Insev.tion of new section
1GA to 16G)

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now we take up clause 8. There
are U amendments. Amendment Nos. 18, 21,
22, 23 and 25 by Shri Lepcha. Do you want
to move?

SHRI SANGDOPAL LEPCHA: Yes, Sir.
I move;
18. "That at page 5, lines 19 and
20, the words 'and the collapse is
not solely and directly attributable to a fault
on the part of any occupant of the house or
to a natural calamity' be deleted".

21 "That at page 5, line 24, for The word
'‘exceed' the words ‘'less than' be
substituted”.

22. "That at page 5, after line 26, the
following proviso be inserted, namely: —

'Provided that the amount fixed
hereinabove does not fall short of the
amount provided for in Schedule IV of
the Workmen's Compensation  Act,
1923"™.

23 "That at page 6, line 2, for the words
'six months' the words 'pne year' be
substituted”.

25. "That at page 6, for lines 4 to 7, the
following be substituted, namely: —

'Provided that the Commissioner may,
if he is satisfied that the applicant was
prevented by sufficient causes from
making application within the aforesaid
period of one year, entertain such
application within a furtiier period of

"m

two years'".

« THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Amendment Nos. 19, 24, 26, 27
and 28 by Shrimati Sinha.

.- SHRIMATI RAM DULARI SINHA: "Sir, I
move:

19. "That at page 5, lines 21 and
. 22, the words 'to the extent set out
in sub-section (2)' be deleted".
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24. "That at page 6, for lines 4 to 7, the
following be substituted namely: —

'Provided that the Commissioner may,
if he is satisfied that the applicant was
prevented by sufficient cause from
making the application within the afore-
said period of six months, entertain .
such application within a further period

of six months"'.

26. "That at page 7, line 3, for the words
'limits specified in' the words 'amount of
compensation  payable  under'  be
substituted".

27. "That at page 7, lines 20 to 23, be
deleted",

28. "That at page 7, lines 24, 26 and 29,
for the brackets and figure's '(iv), (v) and
(vi)' the brackets and figures '(ii), (iii) and
(iv)' respectively, be substituted".

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Amendment No. 20 by Shri
Sukul.

SHRI P. N. SUKUL: Sir, I move:

20. "That at page 5, for lines 23 to 26,
the following be substituted”™ namely: —

8 of 1923. '(2) The provisions of Section 4 of,
and Schedule IV to, the
Workmen's Compensation
Act, 1923, as in force for
the time being, regarding
the amount of
compensation payable to a
workman under that Act
shall, so far as may be, ap-
ply for the determination of
the amount of
compensation payable
under sub-section

(The amendment also stood in the name of
Shrimati Ram Dulari Sinha) The ques(tions
were proposed.

THE VICE-CHArRMAN (DR. RAFIQ
ZAKARIA): 1 shall now put
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[Dr. Raflq Zakaria] amendment Nos. 18, 21/
22, 23 and 25 of Shri Lepcha to vote;

18. "That at page 5, lines 19 and 20, the
words 'and the collapse is not solely and
directly attributable to a fault on the part of
any occupant of the house or to a natural
calamity', be deleted".

21. "That at page 5, line 24, for
the word 'exceed' the words 'less than' be
substituted".

22. "That at page 5, after line 26,

the following proviso be inserted,
namely: —
'Provided that the amount fixed

hereinabove does not fall short of the
amount provided for in Schedule IV of
Workmen's Compensation Act, 1923".

23. "That at page 6, line 2, for the
words 'six months' the words ‘'one
year' be substituted".

2fi. "That at page 6, for lines 4 to 7, the
following be substituted, namely: —

'Provided that the Commissioner may,
if he is satisfied that the applicant was
prevented by sufflcient causes from
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sufficient  cause from making che

application within the aforesaid, period

of six naonths,  entertain® such
application within a further period of six
months*".

26. "That at page 7, lines 3. for
the .words  'limits  specified in' the
words ‘amount of compensation
payable under' bg substituted".

27. "That at pagjg 7, lines 20 to

23, be deleted".

28 "That at page 7, lines 24, 26
and 29, for the brackets and figures
'(iv), (v) and (vi)' the brackets
and figures  (ii), (iii)) and (iv)' res

pectively, be substituted".

The questions
were adopted.

were put

and the' motions

THE VICE-CHAIRMAN (DR RAFIQ

23AKARIA): I shall now put amendment No
20 of Shri P. N. Sukul to vote:

20. "That at page.”5, for lines 23 to 26,

the following be substituted, namely: —

'(2) The provisions of Section 4 of, andl

Schedule IV to, the

Workmen's

making application within the aforesaid
period of one year, entertain such
application within a further period of two

years'.

Compensation Act, 1923 as in force for the
time being, regarding the amount of
compensation payable to a workman under
that Act shall, so far as may be, apply for

The questions were put and the i»"tions
were negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): I shall now put amendment Nos.
19, 24, 26, 27 and 28 of Shrimati Sinha to
vote:

19. "That at page 5, lines 21 and 22, the
words 'to the extent set out in sub-section
(2)" be deleted".

24. "That at page 6, for lines 4 to 7, the
following be substituted, namely:—

'Provided  that the
may, if he is satisfied that
was prevented by

Commis-sioner
) the applicant

the determination of the amount

of

compensation payable under sub-section

(l)VlV.
The question was put and the motion was

adopted.

SHBI NARASINGHA PRASAD NANDA
(Orissa): The hon. Minister has accepted Mr.
Sukul's amendment?

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Yes.

SHRI NARASINGHA PRASAD
NANDA: Congratulations, Mr. Sukul.

THE VICE-CHAIRMAN (DR. RAFIQ

ZAKARIA); Now, the question is:
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"That clause 8, as amended, stand
part of the Bill". C -

The motion was adopted.

Clause 8, as amended, toas added to the
Bill.

Clauses 9 to 14 were added to the Bill.

Clatiste 1 {Short title and
commencement)

SHRIMATI RAM DULARI SINHA: Sir, I
beg to move:

2. "That at page 1, line 4, for the
figure '1975' the  figure '1981' be
substituted." T

SHRI SANGDOPAL LEPCHA: Sir, I beg
to move:

3. "That at page 1, lines 5 and 6
be deleted."

The questions were proposed.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAICARIA): Now, I shall put amendment
No. 2 of Shrimati Sinha to vote. The
question is:

2. "That at page 1, line 4, for the
figure '1976' the figure '1981' be
substituted."

The motion was adopted.

THE VICE-CHAIRMAN (DR. RAFIQ
ZRAKARIA): .Now I will put amendment
No. 3 of Shri Lepcha to vote.  The question
is:

3. "That at page 1, lines 5 and 6
be deleted."

The motion was negatived.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, the question is:

"That clause 1, as amended, stand part of
the Bill".

The motion was adopted.

Clause 1, OS amended, was added to the
Bill.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now we shall
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take up the Enacting Formul
is one amendment by Shrimal,

Enacting Formula

SHREIMATI RAM DULARI
Sir, I beg to move:

1. “That at page 1, line |
word ‘Twenty-sixth’  the
“Thirty-second” be substitu

The question was put
motion was adopted.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): Now, t'
tion is:

1. “That the Enacling [
as amended, stand part of 'y
The motion ypas negatived,

The Enacting Formula, ¢s
was added to the Bill.

The title was added o 1

SHRIMATI RAM DULARI
Sir, 1 beg to move:

“That the Bill, as amcnds
passed”. .

The question was proposcd

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): [T have o
for the third reading. M
Mukherjee.

SHRIMATI PURAEBI
PADHYAY (West Bengu!
Vice-Chairman, Sir, T congratn
Minister for bringing a
amendment. 1 also congro
Members of the Joint S
mittee who took poins 1o
the Bill clause by clause -
study the real situation i
Madam  Minister has tal:
and she has wvast experio.
line. I have very preal eo
both the lady Ministers ¢!
I know the subject will
justice at the hands of
Minister and the Educa'ion
The Minister should Il
1976, in the Inlernatlionn!
Year, the Government pass:|
lation, an order providing [
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[Shrimati Purabi Mukhopadhyay]

pay for equal work. It has not been
implemented properly even in the organised
sectors. You can imagine the plight of the
women labour in remote plantation areas
where their :laim is not properly heeded by
the management, by the owners. Minister has
to take proper steps' to see that this formula of
equal pay for equal work is implemented.

Mr. Vice-Chairman, Sir, you know the
undivided Congress, the Indian National
Congress, fought for plantation labour and
also for the rights and privileges of the
peasantry. It was Sardar Vallabhai Patel and
Mahatma Gandhi in the Chauri-Chaura
Movement who brought the peasantry to the
forefront, to the leadership of the Indian
National Congress.

And as successors of those great leaders in
that organisation it is high time the Congress
did their best for the plantation labour as well
as the unorganised  peasantry in that area.
Even in Mexico, in Algeria, in Soviet Russia or
in Cuba or in other countries, it was the
labour, the plantation labour, who took the
revolution to its final goal. Here in this
country we do not want to see another blood
bath, we do not want to see that they take up
arms  against Government or  against
employers. As people's representatives
and as Government of the people, we rtiust
do our best to solve their problems, whatever
their grievances are, whatever their diffi-
culties are, instead of allowing anybody to
take advantage of their poverty and their
difficulties. I know what goes on in plantation
labour. I can give instances of different plan-
tations. 1 come from West Bengal where
tea plantation is a very big factor and I
know how plantation labour are still being
exploited. Housing facility is a must for them
under the Act. It is not there. In house
collapse the Minister  has stipulated certain
conditions and there is a proviso that if it is
proved' that the
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labourer was responsible for the collapse, then
he is delprived of any compensation or any
facility. I object to this clause. I do not want
to hold up the Bill on this ground. 1 do not
want you to send the Bill to another Select
Committee or another Joint Committee. I do
not wantyou tohold up the Bill in
order to bring another comprehensive Bill.
I only say it is high time that this amendment
was  implemented and implemented with
proper care. But inregard to this clause,
Madam Minister, you should  remember
that the onus of collapse will not be on the
labour. The labour have not to prove that they
are not at fault in the collapse of the
house, because all these are  dilapidated
houses, and anyone can come and say that so
and so labourer has put a match in that or that
he has just taken out a portion ofit. The onus
of proof shall not be on the labour. It
should be made compulsory that in all cases of
collapse, it is the plantation owners who
will have to compensate and make a new
house for the labour.

One word about creches. In the Bill it is
said "if the number of childi-en for fifty
women is less than twenty.." Madam
Minister, family planning has not gone down
to that level in success that fifty women will
have less than twenty or a little more than
twenty. A creche is a must. All our literature is
full of atrocities on plantation labour, all our
literature is full of neglected children in
plantation labour. That is our day-to-day
experience. Therefore, Modam, T request you
to make creche also a compulsory item.
Thank you.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now I shall put the
motion ...

SHRI NAGESHWAR . PRASAD SHAHI:
Sir, please give two minutes to Mr. Hukmdeo
Narayan Yadav. He has been asking for a
chance.

THE \nCE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Mr. Shahi, you
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allowed time for the Bill and we have already
exceeded that time...

SHRI NAGESHWAR PRASAD SHAHI:
He will take only two minutes.

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): All right, let it be only two
minutes.

SHRI NAGESHWAR PRASAD SHAHLI:
Yes, only two minutes.

TogAEas (¥ THE TwAr)
T faae & ¥yt S )

=it g arcraw arew (frgre) -
1 Fraasryw wizg, Tafac =sr
g1 g aTRIT § ¥a WhE 39w F
M4 9@ % Agv... (sTeUw)

ot g faem  (Fam)
it 7 ara wIgR ST g |

ot gAY ATCAY AL WO
FRTRT A XET A4, gg fraw §)

Fradrsrw AERA, A avEre ¥
1 frdza svar awar § f& wra
b dfaa ¥ 1A AR agars
forar @ v fgrgea # aw) &t w1
A wqrx fear v | & ava &
7g fdzw \®var wgar § & o
infsa aagy §, @Az ARy @7
§ o) W 7T FIAr wAge aw
T /At { A T H S wIW
FTA AT AAET AN @ ¥4 Al
wage T & WX H ATAT W
W@ Aifa T@f & 7 awm Nf
T wifg 1 9% dafer wege,
Arnfrs Rage # §@&F F 2T 7T
For W &, AT w7 F\ E, Aard
NAAT I £ wH awg
AR A T FIA AT AAGU
¥ faost aqd 1 §fs g6 w9
gafae T art wigme afl 8 asd
s § o fagred v 7 & arw7
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AT WOF A F AFT, AR
@l MR FwEy wWmw & wm
FoamrAl § owew g oW wwi ¥
Y guARY g 1§ R awr @
A wEar 5 g9 7w Tave
1 WRAT APT HIT ATEIT FT
EqTH X8 9% ANE®T SMr Hrfge o

qIEgd am, uF 7 # sgm
T4 fa afafadl & wiest §
H9d &, 91 & e avwie fewia
adl § &< @ 1 gfrafadl § faam
§ frar ik faaqar aff famr &
RTHEIT FARYHIE FElwa F A &, ..
N gFarma 79 w7 afvg wagd
% o g fean wf 8, o fafom
faasr a@Fv a1 T 8 avAIv ag@l
veafesdl & | waad @i F
mE ® aFdr & @ afage wage,.
o % @ § "9q a1 I g
M wa @, fa agdr 2, s wad)
me afi ffawr | wwd Gl o
@ arl gfaar 21 and ofF @d
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THE VICE-CHAIRMAN .
RAFIQ ZAKARIA): The question is:

(DR.

"That the Bill,
passed".

as amended, be

The motion was adopted.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Shrimati
Sheila Kaul. -
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THE VICTORIA  MEMORIAL
(AMENDMENT) BILL, 1980

THE MINISTER OF STATE IN THE
MINISTERIES OF EDUCATION AND
SOCIAL WELFARE (SHRI MATI
SHEILA KAUL):  Sir, I beg to move:

"That the Bill further to amend the
Victoria Memorial Act, 1903, as passed by
the Lok Sabha, be taken into
consideration".

Sir, the Victoria Memorial Hall, Calcutta,
an autonomous orgianisation, fully financed
by the Department of Culture, -was
established in 1903 under a Central Act. The
Act was passed for the purpose of making
provisions for the erection, maintenance and
management of the Memorial and for the
appointment of a permanent body of Trustees.
The Education Minister and the Education
Secretary in the Ministry of Education are ex-
officio members of the Board of Trustees of
the Victoria Memorial Hall.

The Act of 1903 was amended in 1972 to
provide for nomination of two persons by the
Central Government having espert knowledge
of the exhibits or who are museo-logists,
historians and art historians as also nomi-
nation of other experts by the Trustees with
the approval of the
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Central Government to represent general body
of subscribers. This clause was considered
essential as the then Act, while providing
nomination by the Trustees of persons to
represent the general body of subscribers, did
not lay down any qualification or criteria.

The Committee on Subordinate Legislation
(5th Lok Sabha) had made certain
recommendations about the imposition of
tickets for admis-sion to the Victoria
Memorial Hall and for specific inclusions in
the rules for creation of posts and regulating
the service conditions of the employees of the
Hall. The present amendment seeks to amend
section 5 of the Act on the lines of the Salar
Jung Museum Act, 1961, to empower the
Government to make rules for the levy of fee.
Opportunity is also being taken to incorporate
the provision for laying the rules made by the
Central Government before the Parliament. It
is also proposed to insert a new clause in the
Act for empowering the Trustees to make
regulations for regulating the service
conditions of the employees.

I may mention here that in pursuance of the
assurance given in the Parliament during the
discussion on the Victoria Memorial
(Amendment) Bill, a Committee of Experts
under the Chairmanship of Prof, Niharran-jan
Ray was appointed in December 1972 to make
recommendations for the reorientation ctf the
collection. The Committee, inter alia, recom-
mended that the museum be converted into a
period museum covering 17501—1900. iThese
recommendations were considered by the
Trustees who recommended that the period
covered should be 1700—1900. Tftfs was ac-
cepted.

I may add that the Victoria Memorial Hall,
as a part of the reorientation programme,
proposes to provide a separate gallery
depicting the struggle of the indigo planters
and the



